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Office Notifibation No. O%

Jrysy

Authority for the- purposes of clause ( i
Section 35 (Thirty Flve/OD&/Zhggp) of the

read with Rule 6 of the Income~tax Rules, ]
*institutiﬂn“

iy’

11)

1i1)

'iv)f

‘That the said

'Conm1351oner of Income~tax.

'That the sald

F(F.NO;QOS/ 15 /55 =ITA.II) 1
(F.No. 203/

10 BE PUBLISHED IN PART IY SEcTzowlagii»-bP}TaE GAZETIE OF INDIA
GOVERNMENT OF INDIA
MINISTRY OF FINANGE
(DEPA RTMENT OF REVERUE)
LN NN N .
New Delhi, the Il Septenmbar, 1988,
NOT IF IGATION |
INCOME=TAX .

In continuation of this

/ Bdits, I11) dated

It is hereby notified for gen ral- 1nformatlop that the
Institution mentioned below has been approjed by Department of
Scientific & Industrial Research, New Delh}, the Prescribed

1

subject to the followzng oord

That the égiﬁgﬁggggg' oF T2

will maintain a separate account
by it for sclentifzc research.

That the said JIostitute ..y
of its scmentiflc research activ
Authority for every financial ve

of sub~section (l) of
ncoma~tax Act, 1961

362 under the category

:n

itions

s¢t1¢a¢ Rnseatc& and

of the sums received

furnish annual, returns

ties to the Prescribed
¥ in such forms as may

be laid down and intimated to th m for this purpose by

30th April each year.

ubmit to the Prescribed

Authority by 30th June each year|a copy of their audited

annual accounts showing their to
and Balance Sheet showirg its as
copy of each of these documents ¥

Institute will a

Taxes, Mlnlstry of Fina
Revenuel, Nsw Delhi, 3 months in
expiry of tm. czproval fox
hpplicationt ruzceived after the 4
approval are liable to be rejecte

of Dirget

INSTITUTION

'A;i_mc_ re for -
Naw Db{g%ga Urganisation and

furthex

al income and expenditure
ets liabilities with a
0 the concerned

bply to Central Board
ce, (Dem rtmant of
deance befors the

~ extenslion,

ate of expiry of

CF-

ﬁ-vulopman§,

Contdeas.. 2/=



-

This Notifigation is effectlde for a perioa from
1.4.1986 to 31.3.8%

,_f“.f..'-"'

_ _  { Y.X. Batra } _
Under Secretary to the Government of Indla

gopy'fofwarded to:=-
il. All'Commissioners of Incomestax (2 copiles’.

2, Director of Inspection {Investigation)/(Special Invests-
gation@/IT&Audit/RS&PR/Vigilance/Intelligence/R900very/
SurveY/PaPR, New Delhi. ] o

3. Directorate of O & M Services {Income~tcexY, Aiwan-e-
 Ghalib, Mata Sundri Lane, New Delhi.

4., The Secretary, Department of Scientific & Industrial
Research, Technology Bhavan, New Mehrauli Road, New Delbi
3 + 4 3 lo. _
w_t§ r?ference to their Office Memorandum No 33/?7/?£-TUJW

Crnated

, , T 26-5-86 o

.54 " The Joint Secretary & Legal Adviser, Ministry of Law,
Shastri Bhavan, New Delhi. ' ) :

6. Comptroller'&'ﬁuditoi General of india (50 copies).

Te Rulletin Section of D.I.{P&PRY, 2nd Floor, Hans Bhavan,
I1.P. Estate, New Delhi {5 copies).

8. The ExacutiQe Directcr, Asian Centrs €oy Orasnisation
Regearch and Developmert, C-126, Greater kKgilash

| " N 7
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( Y.K. Batra V¥ -
Under Secrctary to the Governmenit of Epdla

[Famoial




